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M VITERS UNDLR RULES 377 

( 0  Supply  o r  K ero sen e  O il

SHRI S M BANARJEL (Kanpui)
Mr Chairman, with your permission I would 
like to raise the question of inadequate 
supply of kerosene oil to the vunous shops 
in Delhi 1 am toid that in Delhi all the 
depots which supply kerosene oil aie not 
getting udequatc oil, with the result that 
even a person who waits m queue from 
2 P M  to 8 P M does not get any Kerosene 
oil I would request the hon Minister tor 
Petroleum and Chemicals or an> other Mi 
nister who knows the situation to make a 
statement and see that this situation is 
averted The shopkeeper clearly says that 
<lovemment is not supplying kerosene oil 
We do not know the fact The consumer 
is saridwtched between the Government and 
the oil dealer I would like thiough you, 
to request the Mimstci to make a state 
ment

At 12 O Clock I gave a notice I never 
speak without giving notice But the hon 
Minister pet haps m a very casual manner 
chose to remain outside this House 1 am 
surprised that we have spent 2-1/2 hours 
on a particular word In Maharashtra I 
am called ‘duda Banarjee' They do not 
say I am a goonda Bombay duda is a 
different thing

Kindly direct the Minuter to make a 
statement at the earliest opportunity

(u )  Sh if t in g  o p  D e f e n c e  D e p o i 
pr o m  G urgaon

SHRI SHYAMNANDAN MISHRA 
(BegvtsaraO Sir, I want to draw the at-
tention ol the House to a report in the 
picss today saying that the Defence Mints- 
tiy is right now engaged in an exercise to 
shift the Dcience Depot from Guigaon 
Jt is reported that a team of Indian Air- 
foice Officers is at present inspecting the 
site and p»sparing a blue print for this 
exercise that will cost the people a tidy 
sum but will save the Government a lot 
of embarrassment and spare the Marult, a 
pnvatc factoiy. the nuisance of the Defence 
Depot in the neighbourhood. This depot 
feeds the Airforce stations on the western 
border with Pakistan

The report futthei says that a move his 
been made to shift the inconvenient De 
iencc install itions tn Guigaon awav troin 
the Maruti faetoiv theic to a distanu spc 
cificd in the Works of Defence \c i if 
possible or remove them altogethei to an 
othei place if necessary

This stpp would jeopardise the Defence 
interest ol the country and appears to be 
designed to protect private interests at the 
cost ot the pai amount Defence interests of 
The country

As theie have been allegations tn Parlia-
ment about the violation of the iclevant 
Defence laws rules and regulations, this 
*tep amounts to destruction of evidence 
after the crime is committed

1 would like the Defence Minister to 
make a statement on the subject clarifying 
the whole thing

IH h  MINISTF R OF STATt* <DF- 
FF NCI PRODUCTION) IN THE MI-
NISTRY OF DFFFNCE (SHRI VIDYA 
CHARON SHUkJ A) Su, I presume the 
hon Member is referring to the Airforce 
Depot 54 ASP. Nothing that exists there 
is being shifted The hon Member’s in-
formation is completely wrong and v»- 
founded
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SHRI SHYAMNANDAN MISHRA : 14.20 hrs.
Shall X take it that no depot is being
shifted from there? FINANCE BILL, 1973—Contd.

MR. CHAIRMAN : Now we take up 
MR. CHAIRMAN : The answer has further consideration of the following mo- 

been categorical. I think, you should un- tion moved by Shri Y. B. Chavan on the 
derstaml i t  'Wth April, 1973, namely :—

SHRI SHYAMNANDAN MISHRA : 
Whcthei it relates to that very Depot. He 
has given a particular designation and 
nurobei. We do not know that. We are 
only interested in seeing that the Depot 
which is meant for the Air Force installa-
tions is not shifted from there.
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‘That the Bill to give effect to the 
financial proposals of the Central Govern-
ment tor the financial year 1973-74 be 
taken into, consideration.*’

Mi. D. N. Tiwary to continue his speech.
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